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UNION OF INDIA & ORS. 
(Eastern Railway) 

Vs. 

PROSENJIT DEBNATH & ORS. 

the a'p'pliàant in the M.A. : None 
Bponéns of O.A.) 

or the 6 p site Party 
	

Mr. A. Chakraborty, counsel 

ORDER.  

AcÔrdrnodation has been sought on behalf of counsel for the 

applicants in the M.A. on the ground that he is busy in the Hon'ble High 

Court. On earlier occasions also he was accommodated on the same 

round.• iLhe matter is lingering since 2013. 

2,1!. 	Hnce, we are deciding the matter on the basisof the pleadings. We 

.find.no rnriin the matter for the reasons mentioned below:- 

T 	i an application for recall of the order of this Tribunal dated 

5.0731assed in O.A.591/2013. It reveals that on 15.07.2013, an 

nnocui ¶aer of the applicant was allowed by the Tribunal directing the 

iresponqent6, to decide the representation of the applicants. 

The applicants have prayed for recall of the order of this Tribunal 

a p dated 15.072013 on the ground that the 	licants obtained the order by 
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mi a( ing the court.. If it is so, the competent authority has sufficient 

pom,E r pass, orders in accordance with law on the representation of the 

applicants as a simple direction was given to the respondents to decide the 

representation. 

3. 	Accordingly the application for recall is dismissed. 
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(J Da& Gupta) 	 (Justice V C Gupta) 
Adrninitrative Member 	 Judicial Member 
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